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against the ruling party without any res-
ponsibility. 

SHRI J. K. JAIN: You are doing that. 
SHRI DINESH GOSWAMI: That will not 

be a healthy convention. I am sorry that Mr. 
Jain spoke without permission from the Chair. 
,. . 

SHRI J. K. JAIN: I sought the permission 
of the Chairman. .. (Interruptions) . 

MR. DEPUTY CHAIRMAN: I did not 
allow him. 

SHRI DINESH GOSWAMI: Let a, healthy 
convention be followed in the House. 

SHRI ARVIND GANESH KULKARNI: 
He does not allow us. ..(Interruptions) 

MR. DEPUTY CHAIRMAN: This is very 
unfair. You always get up and speak without   
permission. .. (Interruptions) 

SHRI ARVIND GANESH KULKARNI: I 
spoke only on a point of order. . . 
(Interruptions) I stated on a point of order 
asking you to remove the word*. The 
Governor is an agent. 

DR. RAFIQ ZAKARIA: Nobody here can 
discuss the functioning of Governors, 

SHRI ARVIND GANESH KULKARNI: It 
was Mr. Jain who brought in the Governor. 

MR. DEPUTY CHAIRMAN Mr. Advani. 
SHRI LAL K. ADVANI: Mr. Goswami's 

point needs a reply from you. 
MR. DEPUTY CHAIRMAN: Please do 

not worry. Let us go ahead. 
DR. RAFIQ ZAKARIA Are we going to  

discuss  again  the  same issue? 
MR. DEPUTY CHAIRMAN: Not the 

Haryana issue. Yes,  Mr. Advani. 

REFERENCE     TO    THE     ALLEGED 
MISUSE  OF  GOVERNMENT MACHI-
NERY IN THE PRESIDENTIAL CAM-

PAIGN FOR    ELECTION. 
SHRI   LAL K.     ADVANI     (Madhya 

Pradesh):   Mr.   Deputy  Chairman,  we in 

*Expunged as ordered by the Chair. 

the opposition are extremely grateful to the 
Chair for having permitted us to raise this 
matter which we, in writing, signed by all 
opposition parties, had given to the Chairman. 
We Sought special permission to raise this 
even before the Calling Attention and I am 
extremely grateful to you for having permitted 
us to do so now. 

The reason was that on the 12th July we 
will all be going to elect our new President. 
The Presidential poll will be held then and 
there are only three days more for the 
Presidential campaign. How is the campaign 
being conducted? This is the issue. And our 
feeling is that even in this very election 
regarding the highest office in the Republic, 
the election has been conducted in a manner 
as to obliterate the dividing line between the 
Government and the ruling party, as if there is 
no dividing line between the two. Whatever 
any Government official or Minister or the 
ruling party thinks, he does it through the 
Government machinery. When I first heard it 
I was surprised. It was only after seeing that 
there was a press note issued by the Press 
Information Bureau .   .   . 

SHRI SYED SIBTEY RAZI (Uttar 
Pradesh):  On a point of order.  Has he 
taken   your permission to  speak? 

SHRI LAL K.  ADVANI: Yes. 

I may mention that a photostat copy of the 
Press Information Bureau Press note be 
submitted to the Chairman himself. It is not 
disputed. In fact I had occasion to write to the 
Chief Election Commissioner and he made an 
enquiry from the Ministry of Information and 
Broadcasting. And the Information and 
Broadcasting Ministry accepted it that it is 
their press note issued by the Press Informa-
tion Bureau appealing for votes for the 
candidate, Giani Zail Singh, who has been 
selected by the Congress Parliamentary Board. 
And, Sir, the Agriculture Minister, Rao 
Birendra Singh, when he made that appeal, he 
did not make it as Minister of Agriculture, but 
he made it as Chairman of the Backward 
Classes Cell of the AICC. Now, Sir, thto is 
•ome-thing which has never been done before. 
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(Shri Lai K. Advani.) 
Even in an ordinary election, a thins of this 
kind warrants an election petition and perhaps 
disqualification and removal of the person for 
abuse of office. Now, the Press Information 
Bureau has confirmed it. What the 
consequences will be, it is for the future to see, 
and I do not want to comment on that. But, 
Sir, why does it happen? This has happened 
and this is happening and this kind of a thing 
has been brought to our notice about which 
there is no dispute and the Government also 
has admitted it. But there are other things 
which we do not know. Vehicles are used; 
helicopters are used; planes are used; and 
these planes are used to curry. .. 

SHRI     HAREKRUSHNA     MALLICK 
(Orissa):  Even the exchaquer is used! 

 
SHRI LAL K. ADVANI: Sir, all 

these are used. So, Sir, as I said, what 
comes on the surface is only the tip of 
the iceberg which we are able to lay our 
hands on and which is sufficient for a 
court of law to dislodge the person if he 
becomes elected. It may be a fact. But 
that is a different matter. What I would 
like to point out is that this particular 
Ministry is the biggest culprit in this 
matter, it is guilty in this matter, the In 
formation and Broadcasting Ministry and 
even the AIR and the Doordarshan are 
there—because I was there, I can speak 
with some kind      of      knowledge— 
and you see, what we used to do and what is 
happening now. Sir, on the 28th of June, the 
candidate sponsored by the nine Opposition 
parties, Mr. Justice H. R. Khanna, called a 
Press conference. He convened a Press 
conference wherein he gave out a 3-page or 4-
page statement. 

SHRI J. K. JAIN (Madhya Pradesh): What 
is the time-limit, Sir? I want to know what the 
time-limit is. Let us know,  the  time-limit. 
(Interruptions) 

MR. DEPUTY CHAIRMAN: I will 
regulate the time. 

SHRI J. K. JAIN: You might have given 
him permission. But let us know what the 
time-limit is. 

 
SHRI J. K. JAIN: You might have given 

him permission to raise the issue. But what is 
the time-limit? One minute, one-and-a-half 
minutes or one minute and forty seconds? 
What is the limit? What is the time you hav? 
allotted? 

SHRIMATI       USHA       MALHOTRA 
(Himachal  Pradesh):  Sir, on  a point     of 
order. 

SHRI J. K. JAIN: How much time have  
you  allotted  for  this? 

MR. DEPUTY CHAIRMAN: I will 
regulate the time.     Don't worry. 

SHRI J. K. JAIN: What is the time- 
limit? Let us know. One minute, one- 
and-a-half minutes or one minute and 
forty seconds? 

MR. DEPUTY CHAIRMAN:    That is all 
right.    I will regulate the time. I am on a point 
of order. (Interruptions). I am on a point of 
order. (Interruptions). 

SHRI P. RAMAMURTI (Tamil Nadu): 
Mr. Deputy  Chairman,  Sir ...................  

SHRIMATI USHA MALHOTRA: Sir, I 
am on a point of order. (Interruptions). 

SHRI P. RAMAMURTI: Mr. Deputy 
Chairman, Sir, may I make a submission? 

MR. DEPUTY CHAIRMAN: Let him 
complete first. You will have your chance. 

SHRI P. RAMAMURTI: Sir, I only want to 
make a submission to the Leader of the 
House. (Interruptions). I only want to make a 
submission to the Leader of the House. 
(Interruptions) I only want to make a 
submission to the Leader of the House, Mr. 
Pranab Mukherjeo. You see, the point is that 
you have allowed it, the Chairman has 
allowed it, allowed this Special Mention, on a 
very important question  .   .   . 

SOME HON. MEMBERS: Not a Special 
Mention. 

SHRI P. RAMAMURTI: I stand corrected. 
The Chairman has allowed this important 
issue to be raised and, therefore, 
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the Member must be allowed to place the 
facts. So, the question of time-limit comes 
later only when he beats about the bush. 

DR. RAFIQ ZAKARIA (Maharashtra): 
That is not according to the rules. In the rules, 
there is a time-limit. 

SHRI P. RAMAMURTI: Of course, he has 
to be brief. You have already told him not to 
take nore than four minutes or so, You 
regulate it and ask him to Jioish only when he 
goes about beating about the bush. This is a 
very important issue and he should be allowed 
to place the facts. 

MR. DEPUTY CHAIRMAN: I would like 
to tell Mr. Advani and others that this is a 
matter of election which can be raised in an 
election petition. 

/ 
SHRI LAL K. ADVANI: No, no. (ftt- 

lerruptions). 

MR. DEPUTY CHAIRMAN: Just hear me. 
You have raised a specific point about the 
pamphlet by the Information and 
Broadcasting Ministry and nothing else. 
Please refer to that and confine yourself to 
that only, because if you go on speaking about 
the whole issue of election and the 
complaints, etp., it will take a very long time 
and it will become a problem. 

SHRI LAL K. ADVANI: You see the letter 
that they have drafted. I have referred to two 
points broadly. Number one is the I & B 
Ministry and number two is the AIR and 
Doordarshan. We have raised these two 
points. Sir, I will give you two more examples 
only. 
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SHRI SAT PAUL MITTAL (Punjab): Sir, on a 
point of order. . .(Interruptions). 

SHRI HAREKRUSHNA MALLICK: Are you 
allowing them to disturb? (Interruptions) . 

THE MINISTER OF DEFENCE AND HOME 
AFFAIRS (SHRI R. VENKATA-RAMAN): Mr. 
Deputy Chairman, Article 71 of the Constitution 
lays down that the Supreme Court is the only 
authority entitled to inquire into election of the 
President. So if there are any infirmities in the 
election of the President, it must be taken to the 
Supreme Court; it cannot be discussed  here.     
(Interruptions). 

MR. DEPUTY CHAIRMAN: Just a minute, 
please. Hear him first. (Interruptions). Please take 
your scats. 

SHRI R. VENKATARAMAN: The questions 
whether, the Government machinery has been used 
or a helicopter has been used are all things which 
will invalidate the election, if proved. If any Gov-
ernment machinery has been used and it is proved, 
the Supreme Court will take the necessary action 
thereon. 

So far as we are concerned, there- is one 
particular point which has been raised by Mr. 
Advani: that is, when Rao Birendra Singh, as 
Chairman of the Backward Classes Committee of 
the All-India Congress Committee issued an appeal, 
by some mistake—1 admit, by some mistake— this 
has been issued as a PIB release. This letter was 
sent to the Election Commission. It was a mistake. 
Whoever is responsible for this, the Government 
takes the responsibility for it. Some enthusiastic 
people think that they must publish the statement of 
a Minister as a press release merely because it has 
been made by him. Whatever it is, the Government 
takes the responsibility for it. We have told the 
Election Commission and a copy, I think, has been 
sent to Mr. Advani saying that it is a mistake. That 
matter should end there. The other things relating to 
Infirmities in the election should not be raised in 
this House because it is a matter which is within the 
competence of the Supreme Court and not of this 
House. 

SHRI LAL K. ADVANI: Our letter to you 
pointed  out  this  PIB  note and the 



 



 

(Shri P. Ramamurti.) 
Information & Broadcasting is misusing it 
and, therefore, it must be stopped. This is the 
only purpose and this is well within the  limit. 

MR.   DEPUTY     CHAIRMAN:     Hon. 
Minister, please. 

SHRI R. VENKATARAMAN: Sir, 
that the Ministry or the Government is 
abusing is an allegation which has to be 
established in a court of law before any 
action may follow from it. If, in Parlia 
ment, in the House, which has protected 
rights and publication of it is also pro 
tected, you are allowing to make allega 
tions of this kind, then you will be pre 
judicing the election itself. Therefore, Sir, 
1 want to make it clear that whatever 
their objections are to the manner in 
which the campaign is being carried on, 
they can take it only to the Supreme 
Court after the election. ** 

SOME HON.  MEMBERS:  No,  no. 
SHRI R. VENKATARAMAN: That is the 

Constitution. 
SHRI RAMAKRISHNA HEGDE (Kar-

nataka): That is not the point. {Interruptions) 
. 

SHRI R. VENKATARAMAN: Your 
shouting will not change the Constitution. 

SHRI RAMAKRISHNA HEGDE: TV and 
Doordarshan are not the private property of 
the ruling Party. (Interruptions). 

SHRI R. VENKATARAMAN: That is the 
Constitution and we must observe the 
Constitution. Therefore, I want to make it 
clear here. So far as that particular incident is 
concerned where there has been a mistake 
made by an officer, he has mentioned it and 
there it is over. Hereafter to make other 
allegations about use or abuse or misuse, it is 
really making allegations. They are making 
allegations about the conduct of election 
which is really a matter within the 
competence, within the jurisdiction of the 
Supreme Court and not of this House. 
Therefore, Sir. I should like to say that there 
can bt iU* further discussion after what Mr. 
^dvani has stated »Wout the publication by 
the PIB. , 

(Interruptions)    ..... 

MR.    DEPUTY     CHAIRMAN:    Mr. 
Bhandare,    please.    (Interruptions) Order, 
please. 

SHRI MANUBHAI PATEL (Gujarat): Sir, 
a point of order has been raised. You have 
disposed it of. Now, let Mr. Advani continue. 

MR. DEPUTY CHAIRMAN: A point of 
order has again been raised by Mr. Hegde. 
Let me hear all of you. Yes, Mr. Bhandare. 

SHRI MANUBHAI PATEL: Sir, this is not 
the procedure. Let Mr. Advani complete. He is 
in the midst of his say. So, let him complete 
first. Thereafter, if anybody has anything to 
say, you can allow that. And you don't allow 
Mr. Advani who has started and who was duly 
permitted by the Chair. It was given in writing 
to the Chairman. And now you are allowing 
them one by one. Under tht guise of a point of 
order, they do not allow. .. (Interruptions). 

MR. DEPUTY CHAIRMAN: Mr. 
Bhandare, please. 

SHRI     JAGANNATHRAO JOSHI 
(Delhi): Sir, he will advocate the case in the 
Supreme Court. Why here? (Interruptions) 

SHRI MANUBHAI PATEL:   He     has 
admitted that it was a mistake on the part of the 
Government. As far as. .. 
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SHRI MURLIDHAR CHANDRAKANT 
BHANDARE (Maharashtra): I find that hon. 
Member, Mr. Advani, is not taking 

 



189 Re. alleged misuse 0/       [ 8 JULY ]       in the compaign jor 190 
Govt, machinery President Election 

 

-iay objection to my making a few obser-
vations on his point of order.' (Interruptions). 

MR. DEPUTY    CHAIRMAN: I    am 
Calling him for the first time. 

SHRI      SADASHIV BAGAITKAR 
(Maharashtra): Some of the points raised are 
already settled. Don't allow new points to be 
raised. Let Mr. Advani complete his  
submissions  first.   (Interruptions). 

SHRI   MANUBHAI   PATEL:   Let  Mr. 
Advani  complete   his  observations     first. 

(Interruptions) 

 

 
What is the basis of his point of order? He 

is raising a point of order. What is the point of 
order? He can raise a point of order when Mr. 
Advani has' completed. 

MR. DEPUTY CHAIRMAN: He will make 
his observations on your point of order. I think 
the hon. Members are not interested in the 
orderly conduct of the House. 
(Interruptions.... (Interruptions) I request the 
hon. Members to resume their seats. I can hear 
all of them one by one and not all at a time, 
and this has been the practice (Interruptions). 
Just a minute. Please hear me. (Interruptions). 
A point of order has been raised. Naturally a 
point of order has to get precedence over what 
the Members want to speak. After I  hear him. 
.. (Interruptions) 

SHRI ARVIND GANESH KULKARN1 
(Maharashtra): Sir, may   I make one sub-
mission? 

 
MR. DEPUTY CHAIRMAN: After Mr. 

Bhandare. After I have heard him. (In-
terruptions). No please. We have not heard 
what he wants to say. Let us hear him first. I 
have not been able to hear him. 
(Interruptions). I request you to please resume 
your seats. 

SHRI ARVIND GANESH KULKARNI: I 
am not objecting to Mr. Bhandare making his 
observations. But after that Mr. Advani must 
be allowed to complete his submissions. You 
allow Mr. Bhandare, we do not mind. But 
allow Mr. Advani also. Otherwise, Sir, this 
will not be a proper functioning of the House. 

MR.     DEPUTY     CHAIRMAN:     Mr. 
Bhandare please.    (Interruptions). 

SHRI MURLIDHAR CHANDRAKANT 
BHANDARE: Mr. Deputy Chairman, Sir,  .   
.   .   (Interruptions). 

MR. DEPUTY CHAIRMAN: It seems the 
hon. Members are not interested in the normal 
conduct of the House. Therefore, the 
proceedings are adjourned to 2 P.M. 

The House then adjourned for 
lunch at fifty-six minutes past 
twelve of the clock. 

The House reassembled after lunch at three 
minutes past two of the clock, Mr. Deputy 
Chairman in the Chair. 

SHRI MURLIDHAR CHANDRAKANT 
BHANDARE: Sir, T rise on a point of order. 
(Interruptions). 

SHRI MANUBHAI PATEL: Sir, before 
you allow him, I would make a request to 
you. Kindly conduct the proceedings in a 
proper way. 

MR. DEPUTY CHAIRMAN: I would 
request you to conduct yourself properly first.   
You have just started casting asper- 

MR. DEPUTY CHAIRMAN: No sub-
missions, Mr. Kulkarni. I have called Mr. 
Bhandare first. 

MR. DEPUTY CHAIRMAN:   Yts, Mr. 
Bhandare, 
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(Mr. Deputy Chairman.) sions on the Chair. I am 
sorry to say. He has raised a point of order. I will 
hear him. There is nothing irregular in hearing him. 
When a Member makes a speech, during his speech, 
any other Member can raise a point of order. 

SHRI MANUBHAI PATEL: But once the point 
of order is disposed of, the original speaker, in this 
case, Mr. Advani should be allowed to continue his 
speech. He is being continuously interrupted and you 
are not allowing him. One by one, under the guise of 
a point of order, when there is no point of order, he 
is being prevented from continuing his speech. You 
;ire not allowing him. If you had not allowed him, if 
the Chairman had not allowed him, I would have 
understood. But when once you have allowed him, 
to obstruct like this, I think, is not consistent with  
the  procedure  of the  House. 
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SHRI SYED S1BTEY RAZI. I take 

strong objection to that. He is trying to 
make allegations against the treasury ben-
ches.  {Interruptions)   Sir, you were com- 

pelled to  adjourn the House because of 
their behaviour.    (Interruptions). 

MR. DEPUTY CHAIRMAN: Your ob-
their behaviour.  (Jinterrupiions). 

 
SHRI SYED SIBTEY RAZI: Sir, where 

lies the point of order? He is wasting the 
time of the House. 

t [ ] Transliteration in Arabic script. 
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MR. DEPUTY CHAIRMAN: Mr. 

Bhandare now. (Interruptions). Now how 
many persons have spoken from this side. Let 
me hear him. 

SHRI MANUBHAI PATEL: Before you 
proceed, I have a small request to make. 
(Interruptions). Pleass Maulana Sahib. Sir, I 
waDt to make a small request. Kindly stick to 
the procedure and Members who have signed 
on that request may be allowed to raise the 
points. 

MR. DEPUTY CHAIRMAN: It is not 
necessary to call allof them. {Interruptions). 
No, no, I do not agres to thnt. 

SHRI MANUBHAI PATEL: They are 
leaders of the respective parties. If you follow 
that procedure, this will not happen. 
Otherwise anybody and everybody will  
speak if you go on like this. 

SHRI MURLIDHAR CHANDRAKANT 
BHANDARE: Mr. Deputy Chairman, Sir, I 
rise to raise a very serious and fundamental 
point of order. But, before I do that, I must 
endorse what has been said by the hon. 
Member, Mr. Dinesh Goswami because 
patiently and in a very disciplined manner I 
had raised my hand and I was fortunate in 
catching your eye. And when you called upon 
me I    could not say a 

word because each one of the Members, Mr. 
Manubhai Patel, Mr. Shiva Chandra Jha, Mr. 
Rameshwar Singh, Mr. Bhabhra and Mr. 
Satya Pal Malik got up. . . 

 
I only requested him to stick to the procedure. 
That is all. What else did I say? 

 
SHRI MURLIDHAR CHANDRAKANT 

BHANDARE: You had got up to interrupt 
me. . .(Interruptions). You had got up to 
interrupt me at their say. Now I come to my 
point of order. (Interruptions}* 

 
i Come to the point,    Mr. Bhandare. 

SHRI MURLIDHAR CHANDRAKANT 
BHANDARE: In the first instance, my point 
of order is under three heads. Firstly I take 
very serious objection and exception to the 
mode of discussion. When the hon. Member, 
Mr. Advani, got up to say something even 
before the Calling-Attention was taken up, we 
knew that 

he had something to say . . . (Interruptions). 
SHRI SADASHIV BAGAITKAR: He was 

permitted by the Chair . . . (Interruptions)   .   
.   . 

SHRI MURLIDHAR CHANDRAKANT 
BHANDARE: I know that, I was also told. .. 

SHRI SADASHIV  BAGAITKAR:  You 
are casting reflections on the Chair. 

SHRI MURLIDHAR CHANDRAKANl 
BHANDARE: That Mr. Advani has been 
permitted to raise this point by the Chairman 
has distressed me most and that is why I am 
raising this point of order. 

SHRI B. D. KHOBRAGADE (Maha-
rashtra): Mr. Bhandare is casting rejections 
on the Chair. 



 

SHRI MURLIDHAR CHANDRAKANT 
F.HANDARE: I must point it out. I .shall be 
failing in my duty if I do not point out that 
what Mr. Advani has done h to discuss the 
abuse of administrative and governmental 
machinery. I think this is not permitted 
through the backdoor method of special 
mention. If he wants we are prepared, we are 
ready, for a full-'ledged discussion—so far as I 
am concerned. J cannot commit the Govern-
ment. Rul to use this backdoor method for 
purposes which I will indicate is not proper. I 
think the correct procedure is that if he has to 
discuss the misuse or unfair vise of any 
administrative or governmental machinery, he 
must give notice of a substantive motion and 
the House shall discuss it on a substantive 
motion. 

The second point is, as has been pointed out 
by honourable Mr. Venkataraman, the whole 
power is vested under our Constitution solely 
and exclusively in the highest court of the 
land, namely, the Supreme Court, and before 
we interfere with the jurisdiction of that Court 
we should be extremely careful. 

The third objection, which is most im-
portant, is this that I find that in the name of 
this special mention, Mr. Advani and the 
Opposition want to expand the whole scope of 
discussion and make this great House an arena 
for the election campaign . . . {Interruptions) . 
, . We are on the eve of the Presidential poll 
and I Ihink that the proceedings of this House 
should not interfere with free and fair poll. 
They may be frustrated but certainly this 
House is not the forum in which they can 
express their frustration or try to take any 
political mileage. 

In view of these, my submission is that 
fhay cannot indirectly do what they are not 
permitted to do directly, namely, these are 
matters which will be gone into by the 
Supreme Court. I, therefore, request you to 
decide my point of order to slop this 
discussion immediately, here and now. 

SHRI DINESH GOSWAMI (Assam): Sir. 
on the point raised by my friend, I 

would like to make a submission. My learned 
friend has said that it has been pointed out by 
Mr. Venkataraman that the only field where 
we can agitate is the Supreme Court. The field 
for agitating for setting aside the election of 
the President is the Supreme Court; but for 
political improprieties and misuse of ad-
ministrative machinery the field is not the 
Supreme Court, the field is this House. 
Whether we do it by way of a motion or 
otherwise is a different matter. My learned 
friend said that we cannot do it directly. He 
said that we must not be allowed to do 
something indirectly what we cannot do 
directly. Will he kindly point out the Rules of 
Procedure of the Hous© under which we 
cannot do it directly? What is the Rule of 
Procedure? It is up to the Chair to permit a 
motion or a special mention or a Calling 
Attention on any subject. And, considering the 
urgency of the matter that the Presidential 
election is going to be held within the next 
three days, if the Opposition feels that it is its 
duty to make it known to the country how the 
ruling party is misusing its power to push their 
own partyman into the Presidential House and 
if the Chair decides to permit it which are the 
rules and the Constitutional provisions that 
come in the way? After all, the Chair has 
exercised its discretion after considering all the 
rules. My friend has not been able to point out 
any rules which prohibit this. Therefore, the 
argument that my friend has put in his point of 
order has no sub-stanc$, 

SHRI   GHULAM   RASOOL     MATTO 
(Jammu and Kashmir): The discussion on the 
subject has been permitted by you. Shi'i 
Advani raised two points. No. 1 was about the 
P1B circular, to which the hon. Minister 
replied. The second point he had to raise to 
which the hon. Minister would have replied 
and then the discussion could have been 
stopped. This is the only procedure we can 
adopt. Why should we waste our time and 
energy? The correct point is that he has raised 
two points. The first point is about the PIB 
circular, to which M» Venkataraman has 
replied. The second point he has raised will be 
replied and then you will give the ruling. 
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SHRI SUSHIL     CHAND  MOHUNTA 
(Haryana): Sir, the question is that the .matter 
being referred to the Supreme Court and the 
matter being discussed in the House are two 
absolutely different aspects of the matter. If 
there is violation ■of any law and if any 
person wants redres-sal of his grievance, he 
has the opiion to •urge for it in the proper 
forum of the court or not. But this House is 
definitely concerned if there is violation of 
any authority of any law and if the Parliament 
feels that the Government machi^ Ttery is 
being misused to promote the chances of 
success of one particular candidate, this 
Parliament will always intervene and discuss 
the matter and see that such things are not 
done because the very edifice of the 
democratic set-up, actually the most sensitive 
machinery, depends upon the understanding of 
the Members that it is to be saved by both the 
parties and that no party will try to gain an 
upper hand by taking recourse to those means 
which under democratic conditions and laws 
are always prohibited. Therefore, I would 
support what my learned friend has said. 

SHRI SHRIDHAR WASUDEO DHABE 
(Maharashtra): Sir, it is a very serious matter 
and I am sorry to say that some "Members are 
taking it as a fight between the two groups. 
Sir, the main question is about the election of 
the highest office in our country. Mr. 
Goswami has rightly said that the permission 
has been granted. Mr, Venkataraman has made 
a concession that Mr. Advani can mention 
about one corrupt practice. If that is so, if one 
mention is there, I fail to understand how it 
can be opposed if he wants to mention about 
the abuse of the machinery. Having conceded 
that he can mention about the PIB mistake or 
the corrupt practice having been committed, 
you have allowed this House to discuss the 
whole matter. Sir. I would like you not to give 
a ruling and close the discussion. It will have 
very ■serious repercussions T find that you 
may allow these objections to be raised but 
will not allow Advaniji to have his say. Let 
him have his say, Mr. Venkataraman ,is quite 
competent. He has dealt with a number of 
important matters, more important than this. 
This is not going to effect the election. They 
have got a thum- 

ping majority. But it is a very serious matter 
and it is going to bi a precedent for future. 
Therefore, my appeal to you and through you, 
to the Treasury Benches and the hon. Defence 
Minister is, let the people not get an 
impression that this discussion is not being 
allowed in this House. Mr. Advani would 
have finished within three minutes, as you 
rightly said. I do not understand why we 
should not allow him to have his say and 
finish the whole matter. They have taken up 
half an hour and points of order are being 
raised. My learned friend talked about the 
Supreme Court. The permission has been 
granted by the Chairman and we have 
discussed even matters which were sub jiulice 
in the Supreme Court. We have discussed 
election matters, and also actions of the 
Election Commission. House has got a special 
privilege and has nothing to do with election. 
Morover the election matter is not pending in 
a court. A petition may be filed or may not be 
filed. So the question of sub judice does not 
arise. Still th.^ election has to take place. The 
whole object of the Opposition to bring the 
subject is to point out to the Government: let 
not the mistake of the Minister of Information 
and Broadcasting be repeated and let not the 
country and the world see that because of 
corrupt practice the election to the highest 
office has been set aside. Therefore, we are 
warning them. In the circumstances, I would 
request you not to stifle the discussion but 
allow Mr. Advani to have his say. 

SHRI       GHANSHYAMBHAI       OZA 
(Gujarat): I will take only one minute. I was 
happy to learn from the hon. Home Minister 
that there was an error in issuing that press 
statement. The only thing that would put the 
whole thing at rest is that he should assure the 
House that he would take care in future that 
the Government machinery is not misused. 
He should have said so. 

MR.     DEPUTY     CHAIRMAN:     Mr. 
Kalyanasundaram. 

SHRI      M.      KALYANASUNDARAM 
(Tamil Nadu): Regarding your ruling on the 
several points of order raised, I want to make 
a submission. Shri Advani and many  other  
Members  of  the   Opposition 
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[Shri M. Kalyanasundaram.] 
have given in writing the point which we 
wanted to raise and the Chairman was kind 
enough to permit us to raise it, and we have 
raised it. He has not yet com-pJeted his 
speech. In the meantime some ruling party 
Members started raising points after points, 
relevant and irrelevant. 1 can understand their 
anxiety. But let them show some sobriety. 
The result of the election is not going to be 
changed by a discussion here or canvassing 
outside. We are not going to be influenced. I 
am not going to canvass you and change you. 
Your party mandate is there. And our political 
convictions are there, 

SHRI MURLIDHAR CHANDRAKANT 
BHANDARE: You have got the vote of 
conscience.    You know that. 

SHRI M. KALYANASUNDARAM: I 
do not understand why Mr, Bhandare is 
so afraid of conscience. That means that 
there is something pricking. Please let 
us have our say. After all, the Opposi 
tion thought of putting up a candidate 
because the Prime Minister refused to ac 
cept a consensus ............  

MR. DEPUTY CHAIRMAN: That is not 
the point. 

SHRI  M.  KALYANASUNDARAM:  It 
was a political point. Another point is, the 
Government should not resort to such 
methods. Some people, as was explained by 
the Defence Minister, Mr. Venkata-raman, 
some silly overenthusiastic people have done 
this. Then it is for the Prime Minister to 
examine how for sycophancy can go because 
she wants the people to deal with the 
Opposition strictly. I find this in her speech 
yesterday. The Prime Minister must re-
examine it because what is happening today in 
this House? Her instructions to the Members 
of her party have resuled in this. So my point 
is, Mr. Advani may be allowed to complete 
his speech. Other Members also must be 
allowed to express their views. Then you 
finish it. After all, it is not a motion. We are 
not going to decide anything in this House. 

SHRI R. VENKATARAMAN: Sir, I will 
make the position clear. In fact, I have so 
much confidence in Mr. Advani's 

fairness that after what 1 tell him, he may 
agree with me. The hon. Member Mr. Advani, 
raised the first point relating to an error 
committed by the P.I.B. 

SHRI B. D. KHOBRAGADE: Deliberate 
error. 

SHRI R. VENKATARAMAN: What 
ever you may say, it is an error and what 
ever you say, I will have to 
accept. Because we are in error, we have to 
accept whatever    you  say.   He  next 
went to another point, namely, abuse of the 
Government machinery, etc. At this stage, it is 
only an allegation. It is an allegation made by 
certain persons that certain things were 
abused. Whether it is abuse or not, whether 
the Government machinery is abused or not is 
a matter which has to be agitated in the 
Supreme Court in relation to the validity of 
the election. Therefore, any discussion here 
would be totally barred by Article 71 in which 
the validity of the election will be determined 
by the Supreme Court on the very basis which 
you now raised' here, the point which you 
raised here (Interruptions). Did I raise my 
voice when all these people spoke? Why don't 
you extend to me that little courtesy? All that I 
want is a little courtesy to express myself. 
Now, they are making allegations about a 
certain conduct of the Government or the 
conduct of certain persons, At this stage they 
are mere allegations. All these allegations will 
have to be repeated in another forum which 
will determine whether the election is valid or 
not in accordance with the proof of the 
allegations. If you make allegations here, and 
then, according to our law there is a right of 
the Member to express whatever he can in this 
House and according to the law the press has 
the right to publish it, then it will prejudice the 
elections; it will deffinitely prejudice the 
election because you will make allegations 
without proof. . . 

SHRI INDRADEEP SINHA (Bihar). Why 
is the Minister so nervous about these 
Members? 

SHRI R. VENKATARAMAN: I therefore 
make an appeal on two grounds: one-Of 
propriety and one of legality. So far as legality 
is concerned, the House cannot go into any 
matter which will affect the validity of the 
election. That is a matter which is  within  the    
jurisdiction of the 



 

Supreme Court. So far as propriety is 
concerned, it is not proper to make allegations 
which are not proved, which are not 
established, which are just made by some 
people. . . 

SHRI   B.   D.   KHOBRAGADE:   It  has 
been admitted that Government machinery  
has  been   misused. 

SHRI  R.     VENKATARAMAN:     The 
validity of this objection also will be decided 
by the Supreme Court, how far it will affect 
the election. . . 

SHRI B. D. KHOBRAGADE: We are not 
concerned with the validity of the election. 
Let that be decided by the Supreme Court. 
We are only here pointing out that your 
machinery is being misused. 

SH RIM ATI MARGARET ALVA (Kar-
nataka): Do you mean to say that Mr. Antulay 
lost his case because it was dis-cuss;d   in   
Parliament? 

SHRI   R.     VENKATARAMAN:     The 
statement that the machinery of the Gov- 
ernmnt      is   abused  is  an allegation, 
an        allegation        which will     have 
the  validity  of judging   the propriety of 
the election. Therefore, you cannot pre 
judice .... 

SHRI B. SATYANARAYAN REDDY 
Why does not the Home Minister assure the 
House that Government machinery will not be 
used for the purpose of the election? 

SHRI R. VENKATARAMAN: Neither the 
multitude of voice nor the strength of the 
shout can drown reasonableness. It must 
always be on the basis of reason . . . 

SHRI MANUBHAI PATEL: Kindly 
tender that advice to your people on that side. 

SHRI R. VENKATARAMAN: I am 
making an appeal to all sides, including your 
side. I, therefore, make it clear that so for as 
legality is concerned, it is a matter within the 
jurisdiction of the Supreme Court; it cannot 
be raised here. So far as the morality of it is 
concerned, so far as the reasonableness is 
concerned, it is totally improper to make 
allegations in  the  House  which  will  
prejudice     the 

election. At this stage it is only an allegation. 
You are merely saying that it has been abused. 
The people will think that the other candidate 
has done something-It is not fair to the 
candidates who are not here and who are not 
in a position to defend themselves. Therefore, 
in these circumstances, having made. .. 
{Interruption). Mr. Hegde, please sit down. I 
will talk to you afterwards in the Lobby, I. am 
making an appeal to Mr. Advani. Having 
stated that an error has been-committed by one 
of the officials or some overenthusiastic 
officials, and having further conceded that so 
far as the Government is concerned, they take 
the constitutional responsibility for whatever 
mistake they have made, now Mr. Advani 
must be satisfied that all those things are 
mere-allegations at this stage, and he should 
not press for making that kind of allegations 
in this House. 

SHRI LAL K. ADVANI: Sir, I will express 
my views only on one point. I am not referring 
to the main point at all. I am referring to the 
limited point of order because it is not merely 
a question of what we say in this House or not. 
That is not going to count much. But it is; 
going to be a precedent of what really 1* the 
authority of this House and what we-can 
discuss or we cannot discuss in the House. 

I am very much gratified and I greately 
appreciate the Home Minister's observation 
about my being fair. So far as these; issues are 
concerned, he would himself appreciate what 
article 71 says. He has relied on this article 
which says that all doubts and disputes arising 
out of or in connection with the election of a 
President or Vice-President shall be inquired 
into and decided by the Supreme Court whose 
decision shall be final. This is about the 
election of the President which has taken 
place. It is not about the election campaign. 
Otherwise, even the Election Commission 
could be charged with' having violated this 
article. The moment 1 drew the attention of the 
Chief Election Commissioner.  . . 

MR.   DEPUTY  CHAIRMAN:   But   the-
election  starts   from   the  notification. 
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SHRI LAL K. ADVANI: At least the Chair 
should not interrupt me. When I wrote to the 
Election Commission—after ail it was art 
allegation from my side— the Election 
Commission did not tell me on that basis: "If 
you have any allegation to make, you can go 
and make it before the Supreme Court after 
the election is over". Instead the Chief 
Election Commissioner took prompt action on 
this and wrole to the Government of India and 
asked them for aa explanation as to how this 
happened. The Government of India replied to 
that saying that it has been a mistake on our 
part and we assure you that this mistake will 
not be committed again. 

Now,  my point  is that it is within  the jurist! 
etion of the Election Commission to make 
enquiry  even during the course  of the  
campaign as to whether a     fair and ^proper 
election is taking place. All that I am   
concerned  with  is  this.  I  have     said inside 
and I can again say it outside this is not going 
to stifle my voice. I do   feel   very   strongly   
that   Parliament   is the forum where we can 
raise it and as Mr. Goswami has said we are 
not wanting to tin-eat a person who has been 
elected. That  is  within the     jurisdiction   of     
the Supreme  Court.  That  is not  within     our 
jurisdiction.  But  this   House  does     have 
jurisdiction  in  ensuring  that  the  election 
process  goes on properly  and     smoothly and 
rightly. On the legal point, this House has the. 
authority. The former Law Minister and Judge 
is also present, . . 

AN HON. MEMBER: The present Law 
Minister also. 

SHRI LAL K. ADVANI:. . .and I am elad 
the present Law Minister is also present. What 
we decide is going to be a precedent. If the 
Parliament cannot discuss how the campaign 
is going on and how the Governmental 
machinery is being misused simply on the 
ground of article 71 under which the question 
has to be raised in the Supreme Court after the 
•election is over, it will be a very serious 
diminution, encroachment and erosion of the 
powers of the Parliament to which I cannot be 
a party. This morning when we -discussed 
with the Chairman, he did not 

at any stage doubt the legality or the propriety 
of discussing it. He was only concerned as to 
what impact it would have. 

On the second point I am really surprised as 
to why again and again it should be suggested 
that there should be no campaigning for any 
candidate and this should not be converted 
into an arena of election campaign. I do not 
want to do it. But why is the ruling party, the 
majority party, so panicky and in jitters about 
making this an arena of politics or campaign? I 
do not want to do it. I want to make a limited 
point regarding the misuse of official 
machinery for the sake of the ruling party 
candidate. I am in your hands. You give your 
ruling on this point. If you want, you can 
overrule the Chairman's ruling and then the 
consequences will be there. 
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MR.    DEPUTY CHAIRMAN:    I think the 
points that have been raised by several Members 
have almost been replied to from either side.  
But  this point is quite clear that "all doubts and 
disputes arising out of or in connection with the 
election of  the   President  or  the     Vice-
President shall be inquired into and decided by 
the Supreme   Court   whose   decision   shall   
be final". So, all  matters that arise     during the  
election—the  election  process     starts from  
the date of the     notification  itself and   there  
are  several     rulings from  the courts and there 
is no     doubt on     that point—can  be  inquired  
into only  by the Supreme Court. Now, the 
Chairman    has only allowed a limited point to 
be raised and  nothing else and that is     about 
the Backward Classes Cell Chairman's appeal 
and about the coverage by the AIR and the  
Doordarshan.   Therefore,   this   limited point  
was  raised  by   Shri  Advani. .. (Interruptions) 
and he was already mentioned those points and 
the Minister has replied to them. The whole 
thing has been    said again   and   again and I do 
not think that there is any need for any further 
discussion. (Interruptions). 

MR. HON. MEMBERS: No, no.    (In-
terruptions). 

MR.  DEPUTY CHAIRMAN: And the 
Chair has not allowed the other Members to 
speak. He has only said that Mr. Advani will 
speak. I had a talk with him and he said that 
only Mr. Advani will speak and Mr. Advani 
has already spoken and, therefore, the matter 
is closed now. 

SHRI LAL K. ADVANI: Sir, this is 
something   strange.       (Interruptions). 

SHRI SADASHIV BAGAITKAR: Sir, this 
cannot be done, I want to speak on this. 
(Interruptions). We all want to speak on this. 
This cannot be done like this. 

SHRI LAL K. ADVANI: Sir, what is this 
ruling?    (Interruptions). 

SHRI SADASHIV BAGAITKAR: Sir, 
first of all, we discussed it in the Cha- 
mer and it was agreed to. (Interrup 
tions). ,., 

SHRi LAL K. ADVANI: Sir. you cannot 
overrule the Chairman. (Interruptions) 

SHRI MANUBHAI PATEL: Please read 
the whole letter and the points which are 
covered in that letter. (Interruptions)* 
Please read the whole thing. 

SHRI P. RAMAMURII: Sir, I want to bake 
a statement. (Interruptions). Please hear me. I 
want to make a statement. Mr. Deputy 
Chairman, Sir, you see, the limited point that 
we wanted to raise in this House was not the 
question of upsetting the election or 
canvassing for anybody. After all, today,.  .  . . 

MR. DEPUTY CHAIRMAN: The matter is 
over now. 

SHRI P. RAMAMURTI: No. Please hear 
me. I want to make a statement. 
(Interruptions). 

SHRI LAL K. ADVANI: You have to 
listen to him first, Sir. Please allow him. 
(Interruptions). 

SOME HON. MEMBERS: You have to 
allow  him.      (Interrupiiotis). 

SHRI P. RAMAMURTI: Sir, I want to 
make a statement. 

SHRI LAL K. ADVANI: Sir, Mr; 
Ramamurti is the Leader of the Opposition in 
this House now and he should bs allowed and 
he should be heard. 

MR. DEPUTY CHAIRMAN: No, no. 
(Interruptions), 

SHRI SADASHIV BAGAITKAR: Sir,. Mr. 
Ramamurti is making a statement and you 
should allow him. 

SHRI LAL K. ADVANI: Sir, Mr. 
Ramamurti must be allowed to have his-say. 

MR. DEPUTY CHAIRMAN: You cannot 
speak on the same point, Mr. Ramamurti. 

SHRI P. RAMAMURTI: I am not or* the 
same point and I am not making an? irrelevant 
point. I am only making a statfc- 
ment- J   .    j J :.i   .    i .l.Hfc* 



 

SHRI B. D. KHOBRAGADE: Sir, each 
yoiitical party will be allowed to have its 

MR. DEPUTY CHAIRMAN: No, no. That 
was not agreed to. 1 want to repeat md let it 
go on record that the Chairman has never 
agreed to this that all the parties will 
participate. He has never agreed,  No.      
(Interruptions). 

SHRI P. RAMAMURTI: You see, this 
morning, when we met the Chairman, we 
.gave in writing—you read the whole letter—
two issues which we wanted to mention in this 
House, At the end, you raised the question, 
when he said that one man from each party 
will speak, about the other parties pointing out 
that there -are parties with one member and 
parties with two members and then the 
Chairman Sold you, "You use your discretion 
and let some four or five Members who repre-
sent some parties speak." This is what las 
happened this morning. 

MR.   DEPUTY CHAIRMAN:  No, no. 
The Chairman only said that Mr. Advani can 
speak for all the parties. 

SHRI P. RAMAMURTI: Please allow me. 
I agree with you on this. The Chairman said: 
"Let Mr. Advani speak on behalf of all the 
people." Then I explained to him why it was 
not sufficient. I explained to him that the 
whole thing is not reported in the Press and we 
want the people to know that the entire 
Opposition is deeply perturbed over this abuse 
of power. Therefore, he should give a chance 
to many Members—two minutes at least. 
Then he agreed. The Chair asked you to 
exercise your discretion to allow as many 
Members as you think fit. This is what 
happened in the morning. 

Now, we do not want to impinge the 
iurisdiction of the Supreme Court. You made 
it very clear. We are all aware of the 
constitutional position that the election can be 
questioned and anything can be questioned 
and set aside only by the Supreme Court. But 
it is during the pen-dencv of the election. For 
example, this morning Mr. Venkataraman said 
that this was a mistake only when we raised it 
on the floor of this House. The people    of 

this country knew that such a mistake has 
been committed. 

SOME HON. MEMBERS: No, no. That is  
wrong.   (Interruptions). 

SHRI R. VENKATARAMAN: In the 
morning I specifically mentioned lhat this 
letter was sent to the Election Commission; 
Government's reply was sent to the Election 
Commission, and the Election Commission 
has replied as was given out by Mr. Advani. 
Therefore, it was a public document. 
Everybody knew it. It is not as if any body 
held it back. Your allegation, your accusation, 
that I held it back is not correct. 

SHRI P. RAMAMURTI: I would like to 
point out, Sir, that in a serious thing like this, 
whether it is just a mistake or it was 
deliberately done, it is for the people of this 
country to decide. ( Interruptions). 

SHRI R. VENKATARAMAN: It is for the 
Supreme Court to decide. This matter will be 
adjudged by the Supreme Court. 
(Interruptions). This is not a matter for the 
people to decide. It is not a matter for the 
Parliament to decide. It is a matter for the 
Supreme Court to decide. 

SHRI P. RAMAMURTI: I fully agree with 
Mr. Venkataraman, I have got to make a 
statement for a purpose. I said that this matter 
came to the notice of the public. If the 
Government was seriously concerned with 
this matter, they would have themselves come 
out with a statement through the public media 
they have got that this mistake has happened 
and that they have rectified it. Such a thing 
has not happened. Therefore, Sir, only when 
we mentioned here that such a think has 
happened, the public came to know it. 

Now, Sir, it is said that these are allega-
tions. If they are allegations, it is for them to 
rebut. But if they cannot rebut them, then they 
are facts. It is for them to rebut and it is for 
the people to judge whether they are wrong or 
right. Therefore, Sir, no purpose will be 
served after this ruling, 
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which is over-ruling the Chairman's ruling. I 
am absolutely convinced abcut what the 
Chairman said and what exactly he had 
instructed you.  (Interruptions). 

SHRI LAL K. ADVANI: He tald that all 
should be represented. Even I had not 
completed.  (   Interruptions). 

SHRI P. RAMAMURTI: I havs repeated 
verbatim what happened in ths Chairman's 
Chamber. Therefore, in view of this the ruling 
tantamount^ to pi eventing the House from 
expressing its opirion. We wanted the 
Government also to reply. We wanted Mr. 
Venkataraman also lo reply-We wanted others 
also to reply, Therefore, in protest against this 
rulin;; setting aside the decision given by the 
Ctiairman, we are walking out of the House. 
(Interruptions) . 

[At this stage, some hon. Members left the 
Chamber.] 

SHRI MANUBHAI PATEL: Ir protest, we  
are  also  walking  out.   (Interruptions). 

[At this stage, some hon. Men bers left the 
Chamber.'] 

SHRI ARVIND GANESH KUI.KARNI: 
You have set aside a ruling. This has never 
happened in this House. We all walk out.  
(Interruptions). 

[At this stage, some hon. Members left the 
Chamber.] 

SHRI  SADASHIV BAGAITKAR:  It is 
totally unprecedented. We cannot accept Jhis. 
(Interruptions). 

[At this stage, some hon. Members left the 
Chamber.] 

MR. DEPUTY CHAIRMAN: This is a 
misconception. Whatever I hav» done is in 
consonance with the views of the Chairman, 
(Interruptions) Mr, Shiva Chandra  Jha. 

CALLING ATTENTION TO A MATTER 
OF   URGENT  PUBLIC   IMPORTANCE 
The  Reported  mass  killing  of     innocent 
Harijans and Incidents of Rioting in some 

parti  of     the  Countrj. 
SHRI SHIVA CHANDRA JHA (Bihar): 

Sir, I  want  to  call the attention of the 

Minister of Home Affairs to the reported mass 
killing of innocent Harijans and incidents of 
rioting in some parts of the country and the 
action taken by Government in this regard. 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOxME AFFAIRS (SHRI 
NIHAR RANJAN LASKAR): Sir, the 
Government of India feel the deepest concern 
about crimes committed on Scheduled Castes, 
who are particularly in a break and vulnerable 
position, and are determined to put an end to 
all such crimes. 

2. The Government have noted with 
anguish some recent incidents of crimes 
against scheduled castes that have occurred in 
Bihar, Tamil Nadu and Uttar Pradesh. I am 
sure that Hon'ble Members will, with one 
voice, condemn in ths strongest terms these 
incidents of barbarous behaviour and convey 
their heartfelt sympathies to all the victims' 
families. 

3. As Hon'ble Members are aware, the 
Government of India had, on the 10th March. 
1980, issued detailed guidelines covering the 
precautionary, preventive, punitive and 
rehabilitative and personnel policy measures 
that are to be taken to curb such outrages 
against the scheduled castes. The effective 
implementation of these guiledines by the 
state Governments will go a long way in 
putting an end to these  crimes. 

4. Immediately after the occurrence of 
incidents at village Bira, Gaya district (Bihar); 
Narayanpur, District Bhojpur (Bihar); Gaini, 
District Aurangabad (Bihar); Ayyapuram, 
District Tirunelveli (Tamil Nadu), the 
concerned State Governments were addressed 
to ensure expeditious investigation and quick 
trial of the cases and to take all other measures 
as per the guidelines of March, 1980. For 
example, in Biri where on the night of 
25th/26th April, 1982 four houses were burnt 
and four members of the Scheduled Castes 
were killed and two were injured, one of 
whom died later, 17 out of the accused persons 
have already been arrested or have 
surrendered. The deceased persons' families 
have been sanctioned Rs. 5,000/- each, apart 
from fire relief etc. Further the roofs of the 
burnt houses 
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